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-LOK SABHA

Tuesday, December 16, 1980
" Agrchayang 25. 1902 (Saka)

‘The Lok Sabht met at Eleven of the
Clock. ..

[MR. SPEAKER in the Chairl.

WELCOME TO THE MONGOLIAN
PARLIAMENTARY DELEGATION:

Mr. SPEAKER: Hon. Members, at
the outlet, 1 have to ‘'make an
announcement.

On my own and on behalf of the

hon. Members of the House, 1 have-

great pleasure in welcoming His
Excellency Academician Prof. Baza-
ryn Shirendyb. Deputy Chairman
of the Great People’s Khural and the
“"hon. Members of the Mongolian
Parliamentry Delegation who are on
a visit to India as aur honoured
guests. The other hon, Members of
the delegation are:

1. Mr. Tsorenadshyn Mamsarai,
M. P
2. Mr. Bugagyn Nasanjargal,
M P’

The delegation arrived here ' on
Saturday, 13th December, 1980. They
have since visited Agra and Jaipur
and will visit Varanasi on 17th and
18th December. They are now seated

in the Special Box. Through them
" we convey aur greetings and best
wishes to the Great People’s Khural.
Government and the friendly people
of the Mongolian People’s Republic.

3121 L8—1

2
ORAL ANSWERS TO QUESTIONS

Proposal to amend Indian Divorce
Act, 1869

*419, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

"be pleased to state:

(a) whether Goyernment are aware
that the Indian Divorce Act, 1869
has become oytdated and needs to be
drastically amended;

(b) whether Government are also
aware that thousands of husbands
and wives in India governed by the
Act are living in misery because of
their bondage to this archaic divorce
law; :

(¢c) whether Government propose
to take any steps to amend the law;
and

(d) if nct. the reasons therefore?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS

(SHRI P. SHIV SHANKAR): (a) to
(d) As early as 1858, Government

‘referred the question of the revision

of law relating to divorce and marri-
age among Christians to the Law
Commission. The Law Commission
submitted two reports on the subject
Fifteenth and Twenty-second Re-
ports), A comprehensive Bill on the
lines recommended by the Law Com-
mission was introduced in Lok
Sabha on 22nd June, 1962. This was
considered by a Joint Committee of
the Houses of Parliament and the
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Joint Committee submitted its report
on the 26th November, 1863. The
Bill lapsed on the @issolution of
Third Lok Sabha. On account of
strong opposition from certain sec-
tions of the Christian community.
the Bill was not re-introduced. Gove-
rmment do not propose to take any
further steps to amend the law un-
less the - initiative therefor comes
from the Christian community.

SHRI BAPUSAHAB PARULE-
KAR: Sir, I am really pained with
the answer given by the hon. Mini-
ster of Law, I do not know why he
has brought the Christian Community
in this answer as if this law is appli~
cable only to Christians. If I mistake
not, this law is applicable to those
who are married under the Marriges

Registration Act. ‘Therefore, this
reference is redundant. With your
permission, I would like to mention
two or three instances for the bene-
fit of the Members of this House.
which I know as an advocate. A
lady doctor married an engineer. It
was a traditional marriage. The lady
docYer soon discovered that the hus-
bund wag impetent. Various therapies
were tried, but the impotency was
incurable—no divorce. A youngman

. married a girl of her parents’ choice.
She proved to be of insane mind and
wag gent to lunatic asylum—no dive-
rce, Ome gentleman married under
the particular Act was sentenced
to ten years imprisonment. After
release, he started beating his wife
and compelled her to be unchaste—
no divorce. The hon. Minister has
said that the Government do not
propose to take any further steps to
amend the law unless the initiative
therefor comes from the Christian
community. In view of this answer,
I would like to know whether all
legislations are undertaken by this
Government only after requests are
made by a particular. community,
Secondly, whether the Government
feels that the brology of women gove-
rned by the Act of 1869 js different
from the biology of women governed
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by the Hindu Marriages Act or the
MushmpersonalLaw

" ' SHRI P. SHIV SHANKAR: The

first observation of the hon. Mem-
ber related to the application of the
Act whether it applies to the Chris-
tians. For the benefit of my hon.
friends in the House, ] will read the
preamble of the Act which says:

“Whereas it is expedient to
amend the law relating to the
divorce of persons professing the
Christian religion and to confirm
upon certain courts jurisdiction
of matters matrimonal, it is herepby
enacted....”

This would make the position
clear and I woud not jke to read the
further provisions which deal with
the persons professiong Christian
religion alone, and they are governed
by the Indian Divorce Act.

He has referred to vcertain instan-

" ces, where it is harsh to seek divorce.

I concede his experience is more than
mine...... (interruptions). The ques-
tion put was whether all the legis-
lations pertaining to all communi-
ties have been taken up _on
the basis of the sentiments, I would
say that an overall approch is taken
in these matters. Note is taken as to
how the community would like that
the legislation should be amended
or changed. It is based on this that
the action is taken by the Govern-
ment. In this instant case, as I have
said, way back in 1958 the Law
Commision itself made the 15th
recommendation. Then it was
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returned %o it for the purpose
of a proper Bill, which was
referred again back by virtue of the
22nd re.pm't of the Law Commission,
the matter was brought before the
House. The matter was not taken up
beacuse of the strong resentment on
the part of the community itself Sir,
you are aware that Constitution itself
guarantee’s freedon of religion and in
this context, (Interruptions)

You are not a Christian. Why are
you worrying yourself? I would re-
quest you to see that the Christian
organisations take ui: this cause and
this Government would not shirk the
responsibility in such case to bring
forth with amendment. On the ques-
tion of biology, I have never been a

student of science. He must be a stu- |

dent of science. Let him understand
this.

SHRI BAPUSAHEB PARULEKAR:

I would request the Hon. Minister to

give serious thought to this particu-

lar problem, Sir, in an era resounding

with cries of women’s liberation, I

would like to ask the Hon. Minister as

to what are the difficulties, except the

popular opinion of Christian com-

unity, to bring on per Christian wo-

men, with the Hindu women where

divoree is provideq for cruelty, farud,

desertion, insanity. incurable diseases,
religious sentiments, mental disorder,

impotency and other things and.

secondly, Sir, T would like to know
what harm is there if a common civil

.court is provided so that there is no
discrimination made between a_Hindu

woman, a Muslim woman or a Chris-

tian woman because, Sir. we are to
take into consideration the agonies
and pains of women as a whole and
they should not be based on the reli-
gion to which that particular woman
belongs. In view  of this, whether
Government will consider to have a
common civil code or uniform civil
code;

Part (c) and last, Sir, if this Bill
is introduced as was introduced in
1862, that can be circulated for opi-
nion and we can have the opinion
instead of saying that we agreed, of
course, we do not know them we can
introduce the Bill, Will you do
that ?

SHRI P. SHIV SHANKAR: Sir,
with reference to the various grounds
baseg on which whether the law
should be amended for the purpose
of divorce, this Government agrees
with the sentiments expressed by
the Hon. Member but the ques~
tion is, ours is a free society,
with freedom of religion enshrined
as one of the fundamental rights
Now, therefore, in a society like ours,
it is impossible to take a road roller
approach, and necessarily the com-
munity itself must feel the pulse and.
they should themselves suggest. so
that a proper amendment could be
brought out. Without that, to hurt
the sentiments, particularly the reli-
gious sentiments of the people would
be contrary to the very tenets of the.
Constitution and, I may say that un-
less the community jtself takes it up,
it will not be possible for the Govern~
ment to proceed with any amend-
ment what so ever.

Now; 8ir, my f{riend has referred
about Article 44 and the .common
civil code. Sir, I am aware (Ipterrup-

‘tiom)
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Sir, my friend who is very brilli-
ant lawyer is aware that the language
of Article 44 says that the State
“shall endeavour”. Now the expres-
sion “shell endeavour” would only
mean that, stages by stages, the
State will have to act, unlike the
other Articles in the Directive prin-
ciples where there is a mandate, here
the mandate is in a different form.
It is more enabling. So, having regard
to this, the Government has to take
necessarily the sentiments of the
people, particularly when it is a
matter which is subject to religious
susceptibilities. It is purely in this
background, it is not possible to go
ahead with a common civil court at
this stage unless all my friends who
are sitting on this side and here, rise
above the political horizon and may
creale an atmosphere in the society
where the people belonging to differ-
rent religious, by themselves  should
demand for a common civil code.
That is the position, Sir, which I
should make clear.

MR SPEAKER: Shri Zaipul Ba-
sher. All right 15 minutes for this.

SHRI XAVIER ARAKAL:
was no supplementary.

There

MR. SPEAKER: I know. 15 miuntes
for this. You can call for another
discussion. Not in this question hour..
I can give you another occasion.

IaT wiw ¥ fagy wwe

*420. W} W™ TWT : wAT FAT
Wl g T F1 oy w6 fE

(¥) %21 SR R FOHR J
T Hfagq & A EFE F i A
¥ w1 gfew fear @ Wk W™ e
¥ ¥ g § agEar wnl @
(@) afz g, av @ §¥w #
e TR 7 S§ T W o

g &
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRIL
VIKRAM MAHAJAN):. (a) to (¢)-
A statement is laid on the Table of
the House.

Statement

(a) The Central Government is in
continuous touch with the power
situation in all states including Utter
Pradesh. The Government of U. P.
had also informed the Centre in
October, 1980, about the power supply
position in the State and had asked
for Central Assistance in power
supply to meet the increasing power
requirementg in the State.

(b) This matter was discussed in
a meeting recently taken by the
Minster of State for Energy with the
Chief Minister and the power mini-

- ster of U. P. During this meeting, it

was agreed to give some assistance
to U. P. from the Centrally Operated
Badarpur Thermal Power Station.
The extent of such assistance, how-
ever, varies from day to day, depen-
ding upon by the, availability of power
from Badarpur-DESU Power System.
The assistance given to U. P. was 115
lakh units in October, 1980, 274 lakh
units in November, 1980 and 67 lakh
units from '1st to 10th Deceber,
1980,

(¢) Yes Sir. Apart from the relief
from the Badarpur Thermal Power
Station, U.P. has been receiving assis-
tance from time to time from Haryana
in the Northern Region as well as
Madhya Pradesh|Maharashtra in
the neighbouring western region.
Besides the above, U.P. has a bilate-
ral agreement with Himachal Pra-
desh for supply of power from Giri
Hydel power Station’ in Himachal

" Pradesh.

SHRI ZAINUL BASHER: There is
acute crisis of power in U. P. Agri-
culture is suffering, industry is suffe-
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ring; agriculture hardly gets three
or four hours power daily. I am
thankful to the hon. Minister that he
has given some relief to U.P. by arran-
ging some power supply from Badar-
pur but that is naot encugh. UP. is
facing acute power crisis. In
this’ coatext I should like to
know from the hon. Minister
whether he has made any survey
as to what is wrong with the
power situation in U.P., whether he
has conducted any enquiry or survey
into the affairs of the U.P. electri-
«city board, whether there is ineffici-
ency? What is the general cause of
the bad power situation in U.P. for
two or three years; and (b) whether
the government is considering to arr-
ange more power from the central
‘pool or from other states to UP. to
meet the power crisis?

SHRI VIKRAM MAHAJAN: So
far as UP. is concerned, the hon.
Minister, had called the power Mini-
sters’ Conference and the problems
of all states were discussed. Our
officers went to UP. we have sent
expert teams to U.P. to find out the
problems of their power situation.
Because of the efforts made since the
last eight or nine months when the
new Government came into
power position has been improving
and the power generation in Nove-
mber 1980 in U.P. was. 28 per cent
more than what it was last year.
“That is because of the massive effort
made by the present government in
U.P. Additional steps have been taken
‘to improve power situation and with
the passage of time I hope U.P. will
improve. As a result of improved
situation all essential industries have
no power cut, like fertiliser - vanas-
pati, sugar, drugs and even on new
industries the government fhas said
‘that they will not impose power
cuts. That gshows that things are
improving in U.P. We will give all
‘the necessary help.

SHRI ZAINUL BASHER: Agri-
culture gets power for only three or
four hours. How many power pro-
Jects from U.P. government are pen-

ding at different stages with the Go-
vernment of India to be cleared ?
Kindly give the names of projects
and also the time by which they are
expected to be cleared.

SHRI'VIKRAM MAHAJAN: There
are about 13 and odd projects which
are pending with CEA at various
stages. The first one is Lakhwar-
Vyasi multi purpose project; it is
pending because certain replies have
to be given by the state on this parti-
cular project.” There is then the
Koteswar dam. A detailed report
has not been submitted, Khara—again
revised project report based on the
comments of CEA and other concer-
ned organisations are being awaited.

Then there is Loharinag pula
Hydro-Electric Project. This is 282
Megawatt project. The project re-
port was received in March 1980
Then there is Kishaw Dam, Multi-

purpose project, Kotlibhal Multi-
purpose Project. Then there are
Anpara B. Anpara C, Dohrighat,
Rosa,. . .. (Interruptions)

MR. SPEAKER: You give the ist.

SHRI VIKRAM MAHAJAN: Pani-
chha Extension, Jawaharpur,..They
are all at different stages. - (Interrup-
tions)

=€t W ok qfawt - meaw

| ugEa,  IE aFR A 0w 7
fred oF = ¥ 99 ¥ fF @™ qew
Ao ¢ aa ¥ I RA F 29 gfaoT
foga, 1 dvwm wfus g § wifs
T I THY § FEY F7 a9 g #,
T gy w9 o § ol oam ¥
s § ot et o 1 oW
TF FIO7 G S & FoF S99 R a7
] fosm grw ot fasar ar AR I A
Wt gfeger @g & qi F d@§g 7
woet  wegfoat # o 37 Sl @
AT welt Y ¥ agi F sfwgarmt
1§ UIgE ANe FIAT 9 A
§ degfant ol a @0 q@ § A1
Wk &7 ¥ g ¥ Wi ¥
daw wife & ar} ¥ w16 wwaw § |
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& wefy o & o g § B, e
I A N faar O, WY @
o f fo & segfar w an
s ¥ ¥ § wr s w4 7
SHRI VIKARAM MAHAJAN:
Sir, we will request the state Go-
vernment to consider the case
sympathetically.

st wfww gwo gwo Qo Wt ¢
e wgEa, & Awdw, S Aged
¥ g g f5 SaT wqw S
fr @4 qx fawz &, I9% aidl &1
o Wi §: §2 § Fqrer faw«
gt faa @) &, FWTATT IR W_w
# faafed A s ad sTar § f&
Iav wgw 1 faast fasslt & Te
¥, o< 5ad | fra faaeht 39 frer
wy?

&} fawn wgR : TaAAE Aow
grfered fedror forat 5 e dwex
N F7 ¥ FA 6 U 8 52 faoer fuery
afgw w1 & off st wfgT o Omw ey
Reg & & | I WA H A
wew & woman faedt F aswge e
RuA ¥ WY 737 & R X faw=r &
WY § 1 AT, T aR famae &

S feaar feady fasel & wiv &,

WIAFEE AR M AT R
W I RA HT /A O B T H
qTeT § SaTeT fawre 3 A wifow
T @ g AR T faeen §F 9
N Nfw Tt o | 2 G 7oA
fergwmm ¥ faweft de1 S &, SO
IF I8 Fr ffed F| A Ffaw
WA WANRF § I Rw
AT

werw WA AWfE AR F 9%
%T TF warey % 7 6-8 R faoreiy
et & v ?

st wfew gwe Two Qo oIV :
W qer wr % saT Rw #7 few

DECEMBER 16, 1980

Oral Answers 12

faseht ® e &, T &1 s qv
o fom &1 (rawew)

Shortage of Power in Gujarat

..*421, SHR! DAULAT SINHJI
JADEJA: Will the Minister of ENER-
GY bve pleased to state:

(a) whether Government are aware
of the acute power shortage in Guja-
rat State due to short supply of coal;

(b) whether it is a fact that due
to non-availablity of wagons coal is
not supplied in time to the power
stations;

(c) whether in view of the above
fact Government are considering to
use -jocean route for transportation
of coal to Gujarat State; and

(d) if so, at what stage the matter
stands at present?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
A statement is laid on the Table of
the House.

(a) Although the thermal power
stationg in Gujarat are having low
coal stocks no power station has had
io be shut down due to shortage of
coal.

(b) Delay in adequate availability
of wagons has at times resulted in
delayed supply of coal which adver-
sely affects -the coal stock position at
the power stations. The matter has
been taken up by the Minister for
Energy with the Railway Minister.

(c) and (d). A proposal to trans-
port coal from Haldia to Western
coast of Gujarat by sea route for
movement of coal to the thermal
power stations in Gujarat has been

* received. Stepping up of the move-

ment of coal through sea route invo~
lves an integrated development of

mines. linkage to ports, adequacy of

port facilities and adequacy of sui-

table ships for movement of coal.

Keeping in view, the present f{aci--
lities available, immediate stepping
up of Coastal movement of coal 1o
Gujarat State is not considered fea-—
sible. )
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SHRI DAULAT SINHJI JADEJA:
Mr, Speaker, Sir, once again a stereo-
typed answer which does not give
much of the information asked for,
is given. May I know from the hon.
Minister as to what js the total re-

quirement of coal in Gujarat and °

what is the quantity of the coael re-
ceiveg there, because due to lack of
hydro-electric power, the people of
Gujarat depend entirely on coal

SHRI VIKRAM MAHAJAN: Sir,
the coal requirement of Gujarat 1s
improving. For example, the re-
quirement of Gujarat in terms of
wagong is 1060 ang there is improve-
ment since August as the require-
ment was met 50 per cent, in Sep-
tember it went up to 62 per cent, in
October it went up to 72 per cent
and in November it was 83 per cent.
So, improvement iz there but so far
as coal ig concerned, plenty of coal
is available in the country. Because
of shortage of wagons, there is a
constraint but even there improve-
ment is there, as I saig the Railways
are alsp improving and we hope that
the substantia] requirements of Guja-
rat will be met.

SHRI DAULAT SINHJI JADEJA:
It is heartening to know from the
Minister that the situation is improv-
ing. But in practic, the people of
Gujarat are experiencing greater
difficulty in acquiring coal. May
I know from the Minister whether
they would conider—there is a part
of my question which has not been
fully answered—making use of mew
chanised sailing vessels to carry coal
from the east coast up to the Wwest
cost ‘where we have enough port
facilities and alsp whether Govern-
ment is considering alternative sour-
ces of energy to be used in Gujarat
such as tidal water, converting agri-
cultural waste into energy sources
ang the lignite deposits that we have
in Gujarat? May I know what the
Government is thinking on- these
issues and hew far they have prog-
Tessed?

SHRI VIKRAM MAHAJAN; So
far as alternative sources are concer-
ned, the Government has takep the °
initiative. = After the new Govern-
ment came to power, we have already
sanctioned a considerable amount to
investigate the tidal potential ot
Gujarat, The investigation work is
going to start very soon. We are
alsg thinking of undertaking foreign
consultancy in thig particular alter-
native source. Regarding sea, the
power stations of Gujarat are linked
with western coal fields ang it is not
possible to transport coal by sea. For
power stations linkey with Bengal
coalfields, it is easier to transport
coal by sea. But because Gujarat
power stations are linked with wes-
tern coa} flelds. therefore the only
possible transport system is the rail-
ways. We are considering whether
we can {ry a new system like slurry,
but that is in the investigation
stage.

ot Aewr  wreo W o seqw
AEia, a8 TOmn § 5 83 wiwm
oo A @ § | o W faorey
72 A Y ¥ T Ao & A feew
AT FT @ § A9gL o 48 52 &
T 40 W2 FT QG JAT F¥ AW
FTWRE, T I TG 741§ ? Tt ey
} WHaEg T o @
gaufoma e Y W & 1

O A v § f agi q afimw
TEY T [T g §aga
qNG T § @ Hew W_W q HEe
fast @& Tar wTEwE T STE ar
@ ?

"ot feow wgva: & 9 e A
# #g fom ¢ T w1 S
faar ST g, 3 WA BN e
femamm g N F T RU F &
T W T R F § wAwEr Faw
WE I T AT W o §
Taaa ¥ dag ¥, frow w0 ¥
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e o, Wifs W g,
% K o @Y T, §few "
N Wi &, wr ) fewiw § S9
L]

it WY wr§ wreo Wl dia-fiv
fo aw gfy & forg faorelt 7Y faercy 2
w7 5 q@T FNY Taed § 1 SE A
20 TEE FE ¢ WX 5 97Ee FAA
T @R § ?

ot faww agiwa : 7% *g fear
f& o a% oow w1 aww & @
9T fawreft AN feqfa oo w=ar §
wew fas 5 95 §, W 9% wE}
LT #T & av 9g WY &ew @ o |

Proposal to set up power plants in
Joint Sector in Bibar

*422. SHRI SURYA NARAYAN
SINGH;

SHR] VIJAY KUMAR
YADAV:

Wil] the Minister of ENERGY be
pleased to state:

(a) whether the Bihar Government
has sent some proposals to set up
power plants in thé joint sector in
the State for Centre’s approval;

(b) if so, the details of the ' pro-
jects; and

(c) Union - Governmest's reaction
theretp?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
No detailed formal proposal has been
received from the ‘ Government of
Bihar. However, the Chief Minister of
Bihar has written .to the Union Gov-
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ernment very recently mentioning
that the State Government would like
to set up power generation projects in
the joint sector and has sought the
Union Government’s approval in prin-
ciple to the concept of Joint Sector
power projects. In this conn>clion,
two offers received by the Bihar State
Government, one from the Tata Iron
and Stee] Company for the installa-
tion of power plant of about 200
MW in Jamshedpur and another
from the Bihar Caustic & Chemi-
cals Limited for the installation of
135 MW power station at Palamau -
have alsy been sent for reference.

(¢) The matter has yet to be exa-
mined bv the Government in consul-
tation with various Ministries con-
cerned such as, Finance, Industry,
Department of Company Affairs and
the Planring Commission before a
decision is taken.

st qd Aromw g : Had AR
F Sa ¥ T W g fE oo 9y
AgEq Suw ¥ o W @S
gt Aif fF 3§ B B F S
9T ¥ W ) feRgEm F TwER
HNfrF g @ gEe ;Y arforer 79
W ¢ | T SHE R A qFuon
F BT F TW AGAYW SN &

T & fRR & T & S § g

FW 9T T TR fGAR Fo0X ?

w0t faww  Aga W SEE A
AN G T @I g | S A §
s T3 ¢ fF fage made & g
W A9 § #IX § HeT wfagew §
ag FgW fF g 7 aur #f o
Q¢ o T o

st gf arenw fog : c faeeH
faoelt #1 wvix feafa #1 3@@ go st
qTA a9 faoreft =< a9 @ § 5% T
¥ war faoelt 1 o & &
T I F F0 g T8 § 5 dewr
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 ww T@ N SAfer fogw
farw & o s wiwew gfes fear o
TR A gwd ¥ G faor mw R
wix 3y Shfd = ag faer far
g B S W wi s
i & ? W gg W T g § v wRAe
N 757 TeAd § 7 9w & w0 afE
FeEr e T § P A aog &
awar ¥ qafaw @ aw faweft o0
¥ fTER AR ST At & ? W oam
wEafedl $1 g FW T AW IV
frr it W& fF awar & qfas
agi fawelt 4= D afs e, @ I8\
Fam g7

=\ faw g : WA T HY
s wT g gt e fagre § farelt
Y foafy g7 7 guT = & | FA_
¥ 7 & e famdr AT @)
% | 39S 9 §t HER a% 9
T AL § | A ST W & Ao §
St o § o ¥ 7% g g
gvmr fow § 1 9 o & i

G, IIET 9§, € ¥ AMG AR IT 99

F fa F & w7 frar SO AT §
g AT gAT § WX 7 s § 6 ww
WERT W@

=t fawa A grEw : I F
vgr war g 5 feew & faoet &Y
F1¢ 7 TE § W 77w oAy F {0
Nfew fage Y feafg ag § f agi &
X S #) grEEni foo s )@ § W
7§ fEs @Y ar ar far s @
2 faost wf Wt el WY A
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3 oRfom i@y &
AT g § v fage #§ faoelt 9
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o Rww N 220 AT T A
FoAE § 1| WM Y 725 YA 9%
T AN ) wW G @e I
R F W oy wr QR fow &
fagr< # v oo 6, 7 @ A A
& aJrEn

SHRI KRISHNA CHANDRA HAL-
DER: The Minister has stated that
in Bihar, the shortage is about 30
per cent. Because of the shortfall in
power supply, what is the loss in {he
industrial and agricultural sectors?

The hon. Minister, Shri Ghani Khan
Chaudhuri, has stated earlier that
power stations should be established
in the private sector. He has stated

that he wants to invite even foreign.

capital to erect power stations. Has he
changed the policy?...

MR. SPEAKER: That question has
ajready been answered that no deci-
sion has been taken as yet.

SHRI VIKRAM MAHAJAN: I
have already answered that question.
I would like to reiterate that the In-
dustrial Policy Resolution of 1956
includes generation and distribution
of electricity in Schedule ‘A’ of the
Resolution which lists industries in
which all new units, save where their
establishment in the private sector has
already been approved, will be set up
only by the State. This Resolution
does not preclude the expansion of
the existing privately owned units or
the possibility of the State securing
cooperation of private enterprises in
the establishment of new units, when
the national interest so requires. So,
the test is national interest.

Coal supply trom Dhanbad-Jharia
Coal Belt

-42¢ SHRI CHIRANJI LAL
SHARMA: Will the Minister of
ENERGY be pleased to state:

RETRY '
(a) steps taken or proposed to be
taken to improve and regulate coal

DECEMBER 16, 1980 .

Oral Answers 20

supplies from the Dhanbad-Jbaria coal
belt; and

(b) whether the provisions of
National Security Ordinance 1980 will
be utilised for this purpose, if neces-
sary?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK.
RAM MAHAJAN): (a) Since October
1980 the production in Dhanbad-
Jharia coa] belt has picked up con-
siderably. Hence supply of inferior
grades of coal and beehive hard eoke
in the Dhanbad-Jharia coal belt of
Bharat Coking Coal Limited has been
made free of all restrictions. Supply
of other grades of coal is made ac-
cording to the priorities of different
categories of consumers.

(b) Bihar Government, if necessary,
will utilise the provisions of the
National Security Ordinance, 1980.

SHR] CHIRANJI LAL SHARMA:
In part (a) of the reply the hon.
Minister has stated that since October
1980 the production of coal in Dhan-
bad-Jharia coal belt has picked up
considerably. Wjll the hon. Minister
kindly state (a) how much was the
productioni before October 1980 and
how much is it today, (b) what is the
percenfage of increase of production
and (c) how many kinds of coal are
produced in this region.

e SHRI VIKRAM MAHAJAN: In
November 1980 the production was
16.2 lakh tonnes, which is higher
than the figure for November 1979.
In December it will be higher by 10
per cent as compared to last Decem-
ber. So far as category of coal is con-
cerned two-thirds of the coal of the
Bharat Coking Coa] Limited is coking
coal meant for steel plants. The non-
coking coal is 7.5 million 'tonnes per
year about one-third of the produc-
tion. We hope to produte more coal
in this particular region, as compar-
ed to last year.

SHRI CHIRANJI LAL SHARMA:
The hon, Minister has not mentioned
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the steps that he Is going to take to
increase production.

SHRI VIKRAM MAHAJAN: The
basic problem of this region is that
of law and order and this we have
sorted out. A team of Ministers went
from the Centre and we have consti-
tuted a Co-ordination Committee for
the Dhanbad-Jharia coal belt of the
Bharat Coking Coal Limited. That
Co-ordination Committee meets every
week, where the local District Magis-
trate, the Superintendent of Police,
the representatives of Bharat Coking
Coal, Power Ministry, Railways and

otherg meet and sort out the problems.

They send the minutes of the meet-
ings to the Ministry and the problems
arising out of them are also sorted
out at higher levels. This system
which wa have introduced in Septem-
ber this year has improved the situa-
tion in October and further improved
in November and December. This par-
ticular system has been very effective
in curbing the law and order problem
and improving the power situation,

& aff TrR Wt : F SRR @
ST 9rgaT § oS oqEde &)
FIEAT R ? a8 W IR ¥ 5 Ay
THE? I WHF AR A9 R
T A E 1 folr A A Ty A
2 & wfad Wl wEem, Fae @
AT & q} ¥ q@d fr @A
i g 7

SHRI VIKRAM MAHAJAN: The
hon. Member will be blad to know

that the coa]l production in the coun- °

try has picked up considerably. In
1977-78, the production was 101 mil-
lion tonnes; next year it increased
from 101 million to 102 million. But
this year, in 1980-81, specially after
December, the increase in production
every month will be what used to be
the increase in production for the
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whole year earlier. That is to say, in.
the earlier years the ‘increase in pro-
duction was about gne million tonnes
per year. Now we are going fo pro-
duce one million tonnes of additional
production in December and another
one million tonnes additional produc-
tion in January. In 1980-81 we propose
to achieve the target of 113 million
tonnes. Similarly next year. So, there
is considerable improvement in the
production of coal in the country. So
far as cocal movement is concerned, it
is true that there is constraint of
transport, but this is because addition-
al capacity in the railway, it seems,
as not added in the last three years,
but the railways are improving, and
we hope that the difficulties that are
being faced will be met. As transport
by rail improves, Delhj will also get
the necessary relief. '

Radio and T.V. Artistes and Private
Advertisements

*425. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government have by
statutory order prohibited Radio and
T.V. Artistes/and employees to use
their position for the purposes of
public and private advertisements;

(b) whether Government have no-
ticed recently several employees and’
artistes using their posifion -for the
private advertisements; and

(c) if so, what action has been
taken against such Radio and T.V.
Artistes and other employees of the
A.LR. and Doordarshan?

THE DEPUTyY MINISTER IN THE'
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI
KUMUDBEN. M. JOSHI): (a) An
employee of AIR/Doordarshan who is
a regular Government servant is pre-
hibited under Government servants
Conduct Rules from engaging him--
self/berself in any commercial acti+
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vity outside his/her official duties,
except, with the previous sanction of
the Government. A Staff-Artist of
these organisations is prohibited under
the terms of his/her contract from
undertaking any work of g remune-
rative or other nature connected with
his/her work, except with the writ~
ten permission of the competent
authority.

(b) and (c). Complaints against
‘two staff artists jn All India Radio
have been received secently in this
behalf. The matter is being enquired
into. Appropriate action against these
staff artists will be taken in case they
-are found guilty,

sitwet wfwsr dwad: w7 92
& & wrwr wfzezw & qaTegiiy, ﬁwa—
T mmmmmma-a
& T § awe aw ow F fad
T A & 7w feeT aifrwm &
“fraw Y aoig ¥ dafdeen iR Foom
T & oar A 7

FuAT Wl qurow wa (o wwa
®B) W wwS wifewd @ & W
mﬁaﬂam@ﬁ% gafay sy
A T & wfewew & fom ¥ o
izaﬂftmmﬂ'vﬁzrm%ma‘ig
R W ¥ A W o A
AT |t § Gafdw g oA
G afsag frawr A @ alr g =
TEL FTH FI FY ST ¥ 77, Star
6 AT e e €, Y A A
s e e ok & @ F
FH FW & JI9 TG & ST FH
. ®Q W | Wiy gy faw e
VAW | W R @ oy &
@ ¥ Bafefeen & 91 e dv
aaw g

et afrsi deed R W™
wrog w1 farad wf § e &€ wifeww
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& gfa dxwma fear s 3 % 3
AT ATy g fn Aol wgie & wee
Y ¥ IR W a% feaR sfeww
F AET FH FEA A T Ay
g ? = g W A wifew of-
feafaal A e § @ gu wfeww
& dew gt AR afeT s
F NI 7 & fo¥ 91 @@ ww
T @ § 7 dfs v mfewm & fag
FAUT &F Y ATTAT AL FEAWH
g 9T 8, 39 faw w9 awgx
A A ogEwe A oS 7

s qFA | : AEAGT FIEAT X
wafdesy 1 I AT § 1 AT
AT g T & 99 W g T
F1E IJEW § AR afT wg @ g
IITEW &, A & qav I A A HE |
g A% TARHEE & THEAT T qaT
gemmafausm T @& | &Y
Y &Y g, SR 34T, =2 Ariewy
#1 qwiAe FEAHe 9w AT W
Ie quw efafedrs 3|1, ¥ a9 Faw
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AT T A Fgl § {6 T wnfeeq
FT AEL FH FA FT HI Jiaw faemr
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o i A aga%ffﬂrﬁaﬁ
g

SHRI K. LAKKAPPA: May I know
whether the Parle group of com-
panies, in connlvance with ¢he em-
ployees of Radio and Doordarshan,

‘are using a particular word in their
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advertisements consistently and per-
sistently in spite of its having been
banned? Will he take action against
the officers concerned?

SHR] VASANT SATHE: In Thums-
up, no staff artistes is concerned.

Wt tw faar® qEAw @ GER A
W JaE A vy g f JqaR T
gaweq wifglaees § @ & st smgar
§ f& @R @ FER mEAEe §&T
q T aread § AR fraw T@ wrfeew
w9 ¥ § 51 1 sw sl o [
fear & °

i aHA W VER ATHE qAEH
ammuﬁmaa’m’rwqmé’t
fram @y & wgi a% f& ame w™
mmmg .....

wt uw faam QA A9 &
agr Wear Al A F FER m@HEe
e 1 ¥r ofomwr g e feaw
AT F @ ey § o w1 W
ANz G A9 A FAET § 7

0t gEa a@ : A, S FAT IEAAS
Hacw &9 ¥ woga fafaw afaw &
T W oA § ¥ R [ER
e Faed § AT w@TE mfeww oY
FTe afe9 T O A W I §
3 wF wifee A FIQ ¥ A §
AfrT g w9 S F I F fraw QAT
Fffcordagaxag & 7ol
T g

SHRI SUNIL MAITRA: What is

the number of people categorised as
regular Government servants?

‘SHRI VASANT SATHE: That does
not arise out of this question. If you
give me separate notice, I will collect
the information and give it to you.

Canpalisation of Drugs

*427. SHR] RATANSINH RAJDA:
Will the Minister of PETROLEUM,
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CHEMICALS AND FERTILIZERS be:
pleased t¢ lay a Statement showing:

(a) what were the drug items can-
alised during the years 1978-79- and
1979-80 and whether these were done
on the recommendations of his Minis-
try;

(b) reasons for canalisation and.
under what statutory provisiens it
was so done;

{¢) whether canalisation has re-
sulted in the price hike of these items;
and

(d) if so, please indicate compara--
tive prices before canalisation and
after canalisafion?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (d).
A Statement is laid on the Table of
the House.

Statement

(a) and (b). Canalisation of bulk
drugs and drug intermediates from
year to year is done on the authority
vested in the Government of India
under the Imports and Exports (Con-
trol) Act 1947 in consultation with
the Department of Chemicals and
Fertilizers, Ministry of Health and
DGTD. The basic objectives of Gov-
ernment in canahsmg the imports of
drug items are (i) tg bulk the im-
port-requirements cwit’h a view to-

~ gaining a bargaining position in world

markets, (if) to regulate the import/
introduction of newer sophisticated
drugs so as not to affect the indigen-
ous production of drugs of similar
therapeutic value, (iii) to protect in-
digenous production and (iv) to en-
sure equitable supply of raw mate-
rials at conforming prices. T}ie list
of drug items canalised during the
years 1978-79 and 1979-80 is given at
Annexure L
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(¢) and (d). An illustrative list of
the priceg of some of the canalised
drugs before and after canalisation,
.price at which CPC has imported the
maierial and the Prices gt which the
.same drug hag been imported by
others during the same period is
shown in the statement at Annexure
II. It would be seen from there that
.bulking of imports through canalisa-
tion has resulted in decrease in prices
«of some bulk drugs.

ANNEXURE I

.List of Items canalised for import in
1978.79
1. Amidopyrine.
2. Ampicillin
drous/Sodium,

3. Chloramphenicol Powder, Chlo-
ramphenico]l Palmitate, Chlora-
mphenicol Stearate and Chloram_
phenicol Sodium Succinate.

. Chloroquine and its salts,
‘5. Doxycycline.

Trihydrate/Anhy-

'S

6. Erythromycin (Base), erythro-
mycin estolate, Erythromycin
stearate and erythromycin ethyl
succinate,

7. Gentamycin.

8. Indomethacin,

9. Methyl Dopa.
“10. Metronidazole,

11, Piperazine anhydroys and Hexa-
hydrate salts of piperazine.

12. Riboflavine (Vit. B2).

13. Streptomycine sulphate,
.14. Sulphamethoxazole,

15. Tetracycline, its salts and deri-
vatives, ’

16. Thiamine mono-nitrate and hy-
drochloride. (Vit. B1)

17. Trimethoprime,
'18. Vitumin D-3.

DECEMBER 18, 1980
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List of items canalised for import in
1979-80
1. Ampicillin Anhydrous.
2. Ampicillin Sodium.
3. Ampicillin Trihydrate.
4. Chloramphenicol Palmitate,
5. Chloramphenicol Powder.
8. Chloramphenico]l Stearate.
7.

Chloramphenicol  Sodium Suc-
cinate

8. Chloroquin Phosphate.

9. Chloroquine Sulphate,
10. Frythromycin Esfolate.

11. Erythromycin Stearate,

12. Erythromycin Ethy] Succinate.
13. Erythromycin base,

14, Doxycycline.

15. Streptomycin Sulphate.
18. Gentamycin,

17. Indomethacin.

18. Methyl Dopa.

19. Sulphamethoxazole,

20. Trimethoprim.

21. Dapsone. B

22, EMME.

23. Methyl Imidazole,

24. Novaldimine,

25. Tioc.

26. Amoxicillin.

27. 6 APA.

28. Ethembutol,

29. Vitamin BS.

30. Calcium D Pantothenate,

31. Amidopyrine.

82. Piperszine
drous,

33. Vitamin B1.

34. Vitamin B2,

85. Tetracycline base. -
36. Tetracycline Hel.

Hexahydrate/Anhy-
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ANNEXURE II
Tilustratioe List Showing the prics of soms Selected Bulk Drugs Imporied through CPC and by Actual Users

(Rupees Per Kg.)
S.No. Name of the Drug Year 1977-78 Year 1g78-79  Year 1979-80
1. Ethambutol Non-canalised  Non-canalised  Canalised
Average c.i.f value of 430° 05 341-65 33494
. impOrts C.i‘f. valueof s -n 8‘0'93
. imports through CPC
2. Methyl Dopa Canalised Canalised Canalised
Average c.i.f. value of impo- 489° 76 469°93 51710
rts C.i. f. value ofimports 483 60 472-30 : 349°37
through CPC
3. Ghloroquine Phosphate Canalised Canalised Cana'ised
Average c.i.f.value ofimpo- 259 42 260- 22 276,66
rts C.i.f. value of imports 25577 259° 11 273 68
through CPC
4. Streptomycin Sulphate ~ Canalized Canalized Canalised
Average c.i.f. value ofimpo- 9328-12 367- 98 376- 50
rts C.i.f. value ofimports 343" 71 381- 50 389- 96
through CPC
1976-77
5. Doxycycline Non-canalised Canalised Canalised Canalised
Avm%e q'ii‘f. v‘iﬂue o!f_‘_impo- 2035° 00 165 584 1506° 57 . 1374 28
rts C.i.{. value ofimports .. 1 *00 1377° 1344° 00
through CPC 597 37775 kT
6. Tetracycline Hydr of chloride : Canalised Canalised Canalised
Average c.i.f. value ofimpo- 238: 07 240° 256-82
rts C.i.f. value of imports 2%‘;-46 273° 2gg~3x
through CPC ‘
. 1976-77
7. Sulphamethoxagole Non-canalised Canalised Canalised Canalised
Average c.if. value ofimpo- 27476 235° 10 232-61 242'08
rts C.i.f. value of imports . 18517 - 285'44 230 30
through CPC
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SHRI RATANSINH RAJDA; Is
the hon. Minister aware that this
policy of canalisation has resulted in
utter failure inasmuch as life-saving
drugs are not available to the people
and scarcity is keenly felt in the
market? Will he explain why this
situation is taking place day in and
day out, and will he take precau-
tions in f{uture to see that people do
not suffer because of such searcity?

SHRI DALBIR SINGH: The policy
of canalisation has not been a failure.
In the statement which I"have given,
in Annexure II, it is clear that the
price of canalised items is lower than
the price of such items when imported
by others. So, it is not a failure. It
is a long list, I"have given all the
figures in the statement. ’

SHR1 RATANSINH RAJDA: Sir,
I'll explain him again. I asked about
the non-availability of life saving
drugs, Is the hon. Minister aware that
the common man often does not get
life saving drugs and in hospitals in
the city of Bombay and in most of
the hospitals all over India, the peo-
ple do not get life saving drugs. This
is to the detriment of the health of
the people of our country. What steps
is he taking to see that life saving
drugs, sophisticated drugs, are easily
available at reasonable prices? They
are importing drugs and they have
given a long list. 1 want o Know what
steps they are taking to see that
there is no scarcity of these life sav-
ing drugs and a regular supply is
available to th¥ people at reasonable
prices. -

SHRI DALBIR SINGH: So far ss
the scarcity of life saving drugs is
concerned, thelr availability is ‘moni-
tered. We get reports from ~ various
sources, from Dtug Controllers of
State Governments and Zonal Drug
Controllers and, after receiving their
reports . ‘we immediately - monitor the
supply. We alsp ask the manufactu-
rers to rush the supply of drugs to
areas where there is shortage of drugs.

DECEMBER 16, 1930
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Every effort is being made, The shor-
tage is also met by imports. Sufficient
import is made when it is felt that
life saving drugs are in short supply.

SHR; RATANSINH RAJDA: I would
like to know from the hon.
Minister whether in formulating the
policy of canalisation of Bulk drugs,
the drug industry and other associa-
tions and doctors, etc. concerned with
it are consulted prior to formulating
their policy which they are reviewing
annually?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): As far as the
formulation of the policy is concern-
ed, it is not a new policy. The canali-
sation of drugs is going on since
1970-71, The Chavda Committee was
appointed and that Committee has
made certain recommendations .that
by canalis~tion, the things will im-
prove. Actually, we are following the
policy laid by the Chavda Committee
as far as canalisation is concerned. I
have got figures to prove that by
canalisation, we have definitely gain-
ed because our bargaining power has
improved. Moreover, we are gble to
monitor the imports. Whene%er shor-

"tages are felt and the imports are

much cheaper as compared ty the
Open General Licence. -

Haldia Unit of H.F.C.

+
*428. SHR] SATYAGOPAL
MISHRA:
SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of PETROLEUM,

_ CHEMICALS AND FERTILIZERS be

pleased to state:

(a) the target date for Commission_
ing the Haldia unit of Hindustan Fer-
tilizer Corporation;

(b) the difficulties for commission-
ing the said unit; and N

(c) the steps taken by Government
for commissioning the unit?
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THE MINISTER OF STATE IN
THE ‘MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to 2).
The Haldia Fertilizer project of Hin-
dustan Fertilizer Corporation was
mechanically completed in Novem-
ber, 1979, but the plant could not
start production because of the in-
ability of the West Bengal State
Electricity Board to supply the re-
quired quantum of power. Govern-
ment have approved the installation
of a 20 MW gas turbine for the pro-
ject. Affer the installation of the
turbine, it would be possible to com-
rmssion and run the fertilizer plant.

SHRI SATYAGOPAL MISHRA; In
the reply, the hon, Minister has put
all the blame on the West Bengal
State Eléctricity Board, But I cannot
.understand why the problem of elec-
tricity was not taken into considera-
tion earlier and why the installation
of a gas turbin€ was not taken up
earHer. I want to know from the hon.
Minister what is the target date with-
in which the gas turbine would be
installed and when the Haldia unit
of HFC would be commissioned.

THE MINISTEB OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SEYHI): The negotia-
tion with the West BeugaLGovem
nient for the supply of power was
stirted as early as 1976 and every

time we were given the hope that we

would get the power, But, unfortu- .

mrtely, they have not been able to

us power. The total power = they
. are giving us mow ‘is in thé vicinity
of four megawatts. Recently, during
my visit to Calcutta, T réquested the
Chief Minister to increase the quan-
tz:;@ ogt power mﬂﬁ. and ‘he has
a 0 give t t to ten
megawatts. Then, we haeé:hgwen the
sanction for the gas turbine; it would
take about seven months to come. By
that time, our position would be

and I think, lest Bengal
m ’ a&ebginano:;.
ﬁﬁhbgiveux!hereqmsitewwer
M 18 &

supply which is now 39 megawatts
ouly.

.

WRITTEN ANSWERS TO THE
QUESTIONS

_l‘maltormvemlo(crndelmm

Pollcy

*426. SHRIMATI GURBRINDER
KAUR BRAR:. Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state whe-
ther a vronosal for reversal of crude
import policy for 1981-82 is under con-
sideration of Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRy P. C. SETHI): No.'Sir. =

Improvement of Sick Drug Units in
 West Beasal °

*429. SHRI SAMAR MUKHERJEE:
Will the Miinistet of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state: - -

(a) whether the attention of Gov-
ernment has been drawn to the need
for effecting inézovement of sick drug
units Tun by ‘State @nd Cehtral Go-
vernments in West kengal and

(b) it 90, the reactxon of Govem
ment therwo"

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
Govetrnment are gware of the néed
for improvement of sick drug wmits in
West Bengal managed either by Cen-
tral o? State Governments. There is
improvement in-‘production and sales
due to financial gupport extended ' ‘by
the Government and Financial Ins-
titutions and the positioning of senior
éxperienced personnel

UndAWMAuW

()Merlﬁaaﬁmtwnhls been
drawn 10 ‘A’ Pregs réprot ‘that Brizil
a8 ‘bucceeded ‘1 substituting 20 'per
cénto!pﬁtmibyﬂeoholfor uscof
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automobiles etc., with minor changes
in their engines and thus it will be
able to save $ 3,600 million of oil im-
ports in 1980 and that by 1990 it will
hardly be dependent on petrol as a
fuel;

(b) facts and Government’s reatt-
tion in this regard;

(c) whether similar researches have
been conducted in India;

(d) if so, the results thereof; and
(e) if not, the reasons therefor?

- THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) to' (d). The facts in this regard
are given below:

Brazil hag replaced 17 per cent
of its consumption of petrol with al-
cohol. It has suocessfully introduced
the use of a mixture of 20 per cent
of alcohol with petrol in motor vehi-
cles, which would save the country
$ 3,600 million of oil imports in 1980.
‘The Brazilian Government also has
authorised the production of 300,000
cars which will run on pure alcohol
and conversion of another 80,000 from
petrol to alcohol. The sugar industry
in Brazil is being reectivated to pro-
duce 3000 million litres of alcohol and
the number of distilleries are also
being increased from 300 to 1100 to
produce alcohol. The main source of
alcohol in Brazil is sugarcane. How-
ever, it has also 3 programmie to pre-
duce alcghol from Cassava and other
fuel sources.

Extensive field trials conducted in
India especially by the Research and

Development Centre of Indian Oil
Corporation jointly with the Indian In-
stitute of Petrolewm have shown
thﬁenﬁxhxreotpehvl and .20 per
cent aleohol can be used as fuel in
Indian vehicle without any engine

modificetions. Similar studies on the

use of algohol as fuel have been cor-
ried out by other research institutes
in India. : Though the technical fea~
sibility or blending alcohol with pet-
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rol has been established, it is not pos-
eible te pursue the programme at pre-
sent due to the inadequate availabi-
lity of alcohol -

(e) Does not arise.

- W (Trwear) F dw st dw
w et
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¥ faq faegy Wxr srat-ravary
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TR WA H ad 1980-81
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Report of Macbride Commission on
.+ - . Freedom of Press

#433. SHRI ATAL BIHARI VAJ-
"PAYEE: Will the Minister of INFOR-
MATION AND BROADCASTING ope
pleased to state:

(a) whether Government have stu-
died the report of the Macbride Com-
mission for safe-guarding the freedom
0f press;

(b); the main features of the report;
and

(c) the reaction of Government
thereto and steps being taken in this
regard? .

THE MINISTER OF INFORMA-
TION AND BROADCASTING - (SHRI
VASANT SATHE): (a) Yes, Sir,

(b) and (c). The report of the
International Commission for the Stu-
dy- of Communication Problems,
known ag the Mac Bride Commission,
does not deal exclusxvely with the
freedom of press but examines the
whole gamut of communication pro-
‘blems jin. contemporary societies. In

fact, qu:ort:stheﬁrstofmhnd‘

to have studied world communica-
tion problems and policieg in their

totality. The report consists of five
parts—the first four are descriptive

and analyses of the .existing systems
of commmication sand resources as well
a8 infrastructure, policies and normiis.
“The Afth and concluding part consists
of conclusions, recommendations and
issues which require further study. In

the recommendations, which are 32 in
all, different areas of comunication de-
velopment are covered. These pertain
to: '

(a) Stmnxt’ﬁming independence
and self-reliance;

(b) socia]l comsequences and new
tasks;

(c) professional integrity and
standards;

(d) democratisation of communi-
cations; and

(e) fostering international co=
operation.

Government feel that the repcrt of
the Mac Bride Commission broadly re-
flects our policies regarding communi-
cation development in the country,
Government regards the communica~
tion media as essential inputs for
promoting development and to inform
and motivative the people to partici-
pate in the national growth pro-
cess. 'The recommendations, Govern~
ment belives, would lead to the streng-
thening of international co-operation
in comunication development and help
to correct the imbalances and inequa-
lities in the present system and to
accelerate effofts towards developing
appropriate communication systems of
the country.

. Tmport of Drugs
*434, SHRI P. RAJAGOPAL NAI-

~ Dbu: Wﬂlﬂ)emnisfer otPETBO-?

(a) whether Gova'mhent are ime
(b)dw,ﬂteesﬁmtedcostofdmb,
to belmportéd and :

(c) whether there is any excige duty
on these drugs?

(SHRI P. C. SETHI) (a)Yei.Sir
Government are importing~ certain
camalised drugg through the State
Chemicals & Pharmaceuticals Corpo-
ration of India Lid. (CPC).
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(b) The émoum of foreign exchange
likely 1o be incurred in such imports
is estimated at Rupees 27.90 crores.

(c) No excise duty is levied on
drugs imported into the country.
However customs duty is levied on
importeq bulk drugs and intermediates.

Expenditure on Energy Research

*435. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleaseg to lay a state-
ment showing:

(a) the expenditure incurred by
Government on energy research dur-
ing the last three years; and

(b) the part utilised by research ‘

institutions under his Mijnistry?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN CHAU-
DHURY): (a) and (b). The in.
formation is being collected and will
be laid on the Table of the House.

Raw material for High Density Poly-
thylene P.V.C. :

*436. SHRI K. LAKKAPPA:
SHRI H. N. NANJE GOWDA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the total production of
raw material produced in the country
is hardly 30 per cent t; 35 per cent
of the'total demand therefor especial-
1y in the case of high density polythy-
lene P.V.C. ete.;

(b) whether many industrial units
in small scale sector have found that
the quality of indigenous raw mate-
ria] is sub-standard ana eausm,, a lot
of wastage;

(¢) whether small scale units have
found that hiending indigenoug raw
material’ with 'hnported raw material
fn the fatio 50 : 50 will give satis-
factory . results in producing ﬁnished
pro&ucts and
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(d) whether Government propose
to allow import to the extent of near-
1y 80 to 65 per cent of country’s de-
mand of raw material for survival of
14,000 small scale plastic units pro-
cessing plastic raw material?

THE MINISTER OF PETROLEUM,
CHEMICALS 'AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) Government have received no
report about the inferior quality of
the indigenous raw material.

(c) We have no information.

(d) Import of PVC is allowed un-
der OGL while the import of other
raw material like HDPE, LDPE, Poly-
styrene and Polypropyléene is allowe&
to actual users.

grada a7 aifmfeas sarw &
fag qus

*437. st afos waat: @@
qwr o TSIt HAY qg T W
T AR o

(%) T THTT FERET TRl X
aifofors s ¥ foy qwE e
e #@ & y@E ] AR T
(@) afz &, @ @ 9 Afww
ﬁrﬁuﬁﬁfﬁaﬁﬁm’
&
(w)mmmmﬁawﬁr
¥ far g g wfafom saed
ﬁarmqith !ﬁ'(

(%) afeq, amaﬂvm'
aqutﬁmmmepﬁm"
g ?

g st sErw WA (u’i
umm) (a:)tﬂt (a)wﬁ



41
uF wfafeam S99 ¥ ST F S
w3t ‘g’ (1980-85) ¥ wEE1
R grey, faw Y Wit @igfa & s
& ¥ wfgw fom w3

() s, &

() fely @ g Fw W
g 4w & far =fedt g
R TF WO, ST ¥ AR
AN 1 TEEW T R wptA
IWE TR 5 FOT A g )

Written Answers AGRAHAYANA 25, 1902 (SAKA) Written Answers 42

Survey for exploration of oil

*438. SHRI AMARSINH RATHA-
WA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleaseq to state:

(a) whether any site hag been sur-
veyed for exploration of oil during the
years 1979 anq 1980 in the country;
and

(b) the details = of sites surveyed
and the result achieved?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) A statement is laid on the
table of the Sabha.

Statement

Qil & Natural Gas Commission undertook surveys during 1979 and 1980 at the following places

onshere:—

1. Uttar Pradesh . . . . I

2. Bihar , . . . . LB A
. Siwan area west of Gandak river & Raxaul Motihari

N

3. Himachal Pradesh .

N -

4. Rajasthan . . . . . L

S

5. Jammu & Kashmir

N =

6. West Bengal} . . . .6

- Tripura . . .

® W onaw

L

Gazipur-Varanasi & Gorakhpur area in west of
Gandak river

. Between Varanasi & Allahabad

Gandak Basin-Raxaul-Mujaffarpur

area of east of Gandak river.

. South west of Patna

. Bilaspur-Simla Road to Kalka-Simla Road
. Between Kasauli & Sasahan, Sahathu out cvops in

Krol belt of Solan river.

. Changartalai Area.

West of Manhara Tiba in Sadewala Tanot area

Devi Kot of Barmer & S-W of Devi Kot Nachna

. Suratgarh-Hanumangarh
. Nachna and Lathi

Plana-Kolayat-Nachana

. Western Himalayan
. Between Chanab River & Jammu-Ramban Road

Degana-Nangla-Bodra-Portcanning
Harbour & Bakultala N
Contai (Kanthi) Egra-Bhag-Wanpur of Midnapur,
Amtala-Ghatal-Serampur '

Usti-Diamon

. Memari-Tarakeshwar-Chinsura of Hoogly.

Krishna  Nagar-Nabadwip-Santipur

Darjeeling foothills

Chakdan-Jaguli-Barasat area of Calcutta
Barasat-Chnisura to east of Hoogly river & part of

. Calcutta city.
. Darjecling & Sikkim Himalayas Pasighat

Rekhia-Agartala-Baramura-Udaipur

Port of Trichna & Rekhia anticline structure
Lanting Anticline

Rekhia-Tichna



43 Written Answers DECEMBER 16, 1980 ,  Written Answers. 44

8. Tri Mizoram-Manipur, Cachar 1. Part of Tichna-Cojalia-Tulamura, anticline:
“Bstt, (Azam) ’ 2. Bhairabi
g. Jatinga Valley, Cachar

9. Andaman Nicobar . " . Little Andaman

1o- © % % 3 West part of Amalapuram
2. Wes

3. N. W. part of Amalapuram
4. Matsyapuri-Palakollu

& Gudivadda-Eluru  Shimadole

7. Rama-Chandra Puram including Polavaram Island:
8. adepalle-gudem ’
9

g1. Tamil Nadu . . . . 1. Madanam Shiyali Tirumullai vasal and Tirukkadai-

z.m Basin

8. Pattukottai Tirukkadaiyr, Mayavaram
4. Kurinchipadi, Jayankendacholapuram

s2. Guijarat . . . . . 1. Matwan-Umarwara Kosamba
2. NW of Nawagam upto Sabarmati Baroa
8. Bakrol Bhita
4. Khetraj-Rokhanpur-Sanand-Bavla-Sarkhaj
5. lg:bel;a-l’ad.ra-Miya.gam-Atali-Amo—Jambmar-Cha.n-
v
6. Kaira-Mehmedabad-Vaso-Tarapur-Borsad Vase
4. Jotana-Nandasan-Akhkaj]
8. Kadi-Nandasan-Poliyad ¢
9. Sanund-Bavla-Sarkhej Indora
10. Bareja-Valva-Dholka-Dholka-Limbasi
11. Tarapur-Kaira Barsad
12. Dabka-Matar-Padra
13. Ankleshwar-Kosamba

33. Amam . . . . . 1. Dhakhua-Khana-Dhemaji, Distt. North Lakhimpur-
2. Mariani-Naginijan,Distt. Sibsagar
8. Borholla-Kasomarigaon '

. Kheluagaon Kilaidarigaon NE of Sibsagar NE of
4 Rudrasagar upto Brahamaputra

5. SW of Dimapur (Ranga-Pakar and Dhansiri forest)
6. B&rpur—Bmskmd: (Ratanpur) & Masimpur Katake
t

7. Rajabari Naharhobi-Mariani-Naginijan
8. Badarpur & Chandipur area of Cachar
9. Hathikali, North of Cachar Hills

34. Nagaland & Assam » 1. Bandursulia and adjacent area in Nagaland & Assam
2. Dimapur-Chengajan ‘
3. Silchar-Ratanpur

Regarding offshore during the above period while Oil & Natural Gas Commission earried out
extensive ysical surveys both west and cast coast of India, Oil India Limited surveyed 12.000-
q.km.mm Basin. "

X Wp—
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As a result of these surveys and the surveys conducted carlier exploratory locations were released

in new areas for drilling as under.

On shore

——te———

Assam

Tripura

Gujarat Kudara

Wasna Kaliya |

Ognaj

South Wama)
North Wamaj
Lohor
Ambliasan
Dangwarwa
Langhnej

Kalamsar

Gandhar

Pakhajan

South West Motwan

West Bengal Jaguli

Tamil Nadu

Andhra Pradesh

Offshore

Payment of Royalty on Coal to West
Bengal

3932. SHRI SUSHIL BHATTA-

CHARYYA: Will the Minister of EN-
- ERGY be pleased to state:

(a) whether he is aware that in

August, 1980 he assured the West

Bengal Gevernment that the payment
of Rs. 15 crores as coal royalty would
be made shortly; and

Kalyanpur
Abhay

Kovil-Kalappal

Matsyapur
Tetipakka
Amalapuram

R-7

R-12

Mid Tapti
Godavari
Mahanadi-1
Mahanadi-2

(b) if so, reasons for the delay for
clearing the payment?

THE MINISTER OF ENERGY (SHRI
A. B. A GHAN1 KHAN CHOUDH-
URY): (a) No, Sir,

(b) Does not arise.
WEEER ® SR
3933. =it famty wARA AT
Wifemw, carae Wk gdw WA 0
™A NI wW 5 owwoIw
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Legal Aid SC/ST People in Orissa

3934, SHRI A. C. DAS: Wil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that there
is prvision in our Constitution to pro-
vide legal aid to the Scheduled Castes
and Scheduled Tribes;

(b) if so, how many Scheduled Cas-
tes and Scheduled Tribes people of
Orissa were given such legal help in
their cases during last three years; and

(c) the details thereof?

THE MINISTER, OF LAW, JUS-
TICE AND. COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
There is no special provision under the
Constitution of India for providing le-
gal aid to the Scheduled Castes and
Scheduled Tribes. Article 39A of the
Constitution provides that “The State
shall secure that the operation of the
legal system promoteg justice, on a
basis of equal opportunity, and shall,
in particular, provide free legal aid,
by suitable legislation or schemes or
in any other way, to ensure that op-
portunities for securing justice are not
denied to any citizen by reason of
economic or other disabilities.” It ap-
plies to every citizen who is handicap~
ped by reason of economic ang other
disabilities and is not confined to
members of the scheduled castes and
the scheduled tribes of whom there is
no mention in the Article.

(b) and (c). In view of the posi-
lion indicated above these questions
‘does not arise. However, according
10 the report of the Commissioner for
Scheduled Castes and Scheduled

‘Iribes for the year 1977-78 a Lescal
Aid Programme has been undertaken
by the Government of Orissa under
which a Scheduled Caste person whose
annual income does not exceed Rs.
2,500 p.a. or who possesses lana upto
2 standard acres can get legal aid
for eviction op occupancy rights and
also for untouchability cases.

Delay in Registration of Hindi Weekly
‘Hirabeal’

3935. SHRI A. K. ROY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether he is aware that regis-
tration of the weekly ‘Hirabol’ in Hindi
from Dhanbad, Bihar is getting delay-
ed for years despite all assurances
given by Government to encourage
small papers and weekly in the re-
gions; ang

(b) if so, reason thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDPEN M. JOSHI): (a) and (b). The
weekly could not be registered so far
as separate declarations from the pub-
lisher and the printer as also thie
first issue of the paper have not been
received. This is necessary under the
provisions of the Press and Registra-
tion of Books Act, 187 for the regis-
tration of any paper.

Companies producing PYC Resins

3936. SHRI ARJUN SETHI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be ple-
ased to state:

(a) the names of the companies
which are producing PVC resins, their
installed capacities and actual oroduc-
tion during the last one year; and

(b) whether Government propose to
import PVC resins to overcome the
shortage and curb spurt in prices and
stop blackmarketing of the product?
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THE MINISTER OF PETROLEUM, CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The requir ed information is given below:—

Sl Name of the Company " Installed  Production
No. capacity during
. 1979-80

Tonnes
1. The Ahmedabad Manufacturing & Calico Printing Co. Ltd. 6,000 3,325
2. Chemicals and Plastics India Limited . 13,500 10,874
3. National Organic Chemical Industries Limited 20,000 17,939
4. Plastic Resins and Chemicals Limited 12,000 Nil@
5. Shriram Chemical Inustries 26,400 17,753
‘ ToTAL 77,900 49,891

@Plant closed since February, 1978,

-(b) Import of PVC resins ig allow-
ed on OGL.

Violation of Guildelines for Salary
Commission ang Perks of Top Execu-
tives by large Instrial Houses

-3887. SHRI K. MALLANNA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether some cases have come
%0 the notice of Governmens that some
large industrial houses are violating
the guidelines issued by the Govern-
mend regarding salaries, perks and
commissions of the top executiveg of
those companies; and

(b) If so, what gre the details in
this regard and what action Govern-
ment have taken or propose to take in
the matter? '

THE MINISTER OF LAW, JUS-
TICE AND OCOMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (B). The guidelines issued by
the Government apply to the Manag-
ing/Wholetime Directors or Managers
of public companies and private com-
panieg which are.gubsidiaries of public

es. The remuneration pay-
able w the Executives does not re-

quire approval of the Central Gov-
ernment under the Companies Act,
1956 except where such exerutives
come within the purview of Section
314(1B) of the Companies Act, 1956.
No information is available with re-
gard to the violation of guidelines by
the manageria] personnel of compa-
nies belonging to large industrial hou-
ses. If, however, the Hon'ble Member
desires to have information in respect
of any particular company run by a
large house, the same can be ascer-
tained and furnished. The aspect re-
garding the violation of the sanctions
issued by the Government iy 3 mat-
ter which is generally looked into by
the Auditors of the companies ang in
case of any such violation they are
expected to qualify the report on the
basis of which necessary action is ta-
ken by the Depariment. The Dep-
artment looks into these matters in.
dependently} also, particularly during
¢he course of inspection under sectiom
209A and investigation under sections
235/237 of the Companies Act, 1956,
as and when such inspections/inves-
tigationg are ordered. The Registrars
of Companies also look into these
points during the course of technical
scrutiny of the balance sheets.
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persuade the demonstrators to dis-
the Counfry during 1980

3938. SHRI JANARDHANA POO-
JARY: Will the Minister of ENERGY

* be pleaseq to state:

(a) whether huge coal deposits have
recently been discovered in some parts
of the country;

(b) it so, the nameg of these places
and quantity of coal discovered during
1980; and -

(c) steps taken to exploit the de-
posits?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Coal Wing of Geological Survey of
India established reserves in 14 coal-
fields spread over Andhra Pradesh,
Bihar, Orissa, Madhya Pradesh and
West Bengal.

The names of the areas are Godavari
Valley Coalfields in Andhra Pradesh,
Jharia, North Karanpura, Sahajuri,
West Bokaro Coalfieds in Bihar, Ris-
rampur, Hasdeoarand, Johilla, Kor-
ba, Mandraigarh, Singrauli and So-
hagpur coalfields in Madhya Pradesh,
IB river coaliields in Orissa and Rani-
ganj coalfields in West Bengal. The
‘proved’ and ‘indicated’ reserves of
138 mt. and 1107 mt. respectively have
been established in these coalfields
during 1980.

(c)y As soon as the geological reports
of GSI are receivedq, Coal India Ltd.
Central Mine Planning and Design
Institute would evaluate the economic
viability of the deposits and if neces-
sary, carry out detailed drilling and
exploration with a view to exploifing
the reserves.

Journals to publicise the programmes
Broadcast in Home Service of AIR

3989. SHRI K. PRADHANI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(2) whether it is a fact that All
India Radio publishes some journals

to publicise the programmes broadcast
in the Home Service of A.LR.

(b) if so, the names and number of
journaly published in various langua-
ges;

(c) whether his Ministry has also-
proposed to seng instruction to the:
AR to publish journalg in all the
regional languages of our couatry;
and

(d) if so, which journals in Oriya
language and from which date is going
to be Ppublished?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Yes, Sir

(b) AIR rings out eight programme
Journals to give advance intimation to
the public on the programmes broad-
cast by AIR Stations and Doordarshan .
Kendras. The Journals published
are;

Nil Nj?ucr::f-h' Wlu"-;lnguula)%:}i:d

1.  Akashvani English

2. Akashvanif Hindi

3. Awaz Urdu

4. Betar Jagat Bengali

5. Akashi Assamese

6. Nabhovani Gujarati

7. Vars Telugu

8. Vanoli} Tamil

Akashvani (English) is a weekly,
while all other journale are fortnight-
Ties.

(c) No, Sir.

(d) Does mot arise.



55 Writien Answers

Strike by Employees of Natural Gas,
Bombay

3940. SHR] K. A. SWAMI: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be ple-
ased to state:

(a) whether Government are aw-
are of the strike by employees of the
Natural Gas, Bombay during the last
month;

(b) if so, the details thereof and
the demand put by them;

(c) to what extent their demands -

have been accepted by Government;

(d) whether employees, wofki_né -in
Delhi Gas are also demanding parity
in their pay with the HP.; and

(e) if so, the action taken by Go-
vernment in this regard?

THE MINISTER OF PETROLEUM,
-CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The em«
ployees of Natural Gas Company Pri-
vate Ltd., Bombay were not on strike
during the last month.

(b) and (¢). Does not arise in view
of (a) above. ’

(d) No demanq of employees of
Delhi ‘Gas Company for parity in
their pay with Hindustan Petroleum
Corporation Ltd. hag been brought to
‘the notice of the Government.

(e) Does not arise in view of (d)
-above,

Pending Applications for LP.G. Con-
nections in Thana, Maharashira

3941. SHRI R. K. MHALGI: Will
‘the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS he ple-
ased to state: '

(a) the total number of applications
pending in the District of Thana (Ma-

harashtra) for L.P.G. gas, the break--

up Taluka-wise;

(b) what steps are being taken to
provide soon the L.P.G. to applicants
‘waiting for a long time;
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(c) whether it is also a fact that
there is utter shortage of gas cylin-
ders in the said area and number of
complaints have beep lodgeq to that

, effect; and

(d) what steps are being taken to
provide regular supply of gas cylin-
der t{o customers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The Taluka-
‘wise break-up of the total number of
applications pending in the district of
Thana (Maharashtray is given be-
low:

h_J
Sl. No. of
N>, Nim= of Taluka applications
pending <
as on
1-10-80
1 Thana - . . . I 1,398
2 Ba.sscin . . . 3,960
3 Bhiwandi . . . 4.Q93
4 Mohone . . . . 816
5 Kalyana Ulhasnagar/
Ambarnath . 28,766
6 Palghar . ; . 4, 433
Virar . . . 3,966
8 Dahanu Road . . 1,933
9 Chinchani . . . 5
10 Boisar . . . 28
11 Doymbivli 16,810
87,208

(b) The waiting lists of applicants
are proposed to be cleared in a phas-
ed manner from the beginning of
1981 when additional LPG ig likely
to be available from Bombay High As-
sociated Gas followed by additional
availability of the product from Ma~
thura and Koyali refineries.

(c) and (d). There has been some
shortfall in the supply of gas cylin.
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ders in the area due to cretain ope-
rational problems at the Filling Plants
of Hindustan Petroleum Corporation
Ltd. Supplies have already been
stepped up and the baclog in the
supply of eylinder refills is expected

to be cleared by the end of this
month,
Briefs given to Income Tax Pamel

Advocates

3942, SHR] MANORANJAN BHA-
KTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) how many briefs regarding In-
come Tax Reference matters were gi-
ven to each Income.Tax Panel Ad-
vocate during the last one year and
what iz the result thereof; in how
many cases Government have been
successful;

(b) how many appellate side writ
applications involving Income tax.
Wealth tax, Gift tax ang Estate Duty
matters have been given to each In-
come Tax Pancl Advocate during the
said period;

(c) how many Income tax, Wealth
tax etc., writ petitions filed in the ori-
ginal gide were Biven to each of the
Panel Advocate;

(d) how many Criminal Revision
cases involving Provident Fund Com-
missioner have been gwen to each
Phnel Advocate and - '

(e) how many Criminal Revision
cases involving the Office of the
Registray of Companies of West Ben-
gal have been gwen to each Panel
advocate?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
to (e). The information is being col-
lected and will be laid on tha 'l‘able of
the House,

Special Audit under Section 223A of
. Companies Act

3943 SHRI D. S. A. SIVAPRA-
KASAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state.

(a) whether in the case referred to
in para 71, page 89, Annual Report,
1979-80 of Ministry of Law, Justice
and Company Affairs, the special audit
has been completed;

(by what i; the name of the con-
cern and what is the content of the
audit report; and

(c) whether any special audit has
been ordereq this year under section
233A of Companieg Act, if 50, the:
name of the concern?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). Special Audit has ordered
under Section 233A of the Companies
Act, 1956 in case of Dilkusha Tea Co.
Ltd. The Special Audit Report ' has
not yet been submitted.

(¢) No, Sir.

Exploration of Off Shore and on
Shore Oil Resourtes

3944. PROF. MADHU DANDAVA-

. TE: Will the Minister of PETROLE-

UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) which are the places where
exploration of off shore and on shore
oil resources has beep successful;

(b) when will the extraction of oil
from these places be possible; and

(c) what is the potentlal ‘of the
oil resources? '

THE MINISTER OF pPETROLEUM,
CHEMICALS - AND FERTILIZERS
-(SHRI'P. C. SETHI): (a) Till date:.
oil ‘exploration’ can be considered suc-
cessful in Gujarat, Assam, Arunachal
Pradesh and Nagalanqd and Offshore
Bombay—Ratnagiri and Offshore Go-
davari. Gas has also been discovered
in Tripura, Rajasthan, Tamil Nadu and
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Andhra Pradesh in Onshore and near
the north of Gulf of Cambay, Off-
.shore Bombay, Offshore Pondicher-
ry and Offshore Andaman. But
the commercia] vaibility of hyrdocar-
bons discoveries in Tripura, Rajasthan,
Tamil Nadu, Andhra Pradesh and
Arunachal Pradesh in onshore and
offshore Godavari, Offshore Pondicher-
ry and Offshore Andaman is yet to
‘be established by drilling and testing
more wells,

(b) Regular oil and gas production
from Gujarat, Assam and Bombay
High in offshore hag been going on
for the past several years.

(c) As on 1-1-1980 while zeolo-
gical reserves of hydrocarbons to
the exteat of 2757.35 million tonnes

have been established by ONGC in the

~onshore and offshore areas; Oil India

Limited has proved and indicated re-
serves of 31.97 million tonnes of crude
-oil.

Glut of Productiomns of Imdia Petro-
Chemcals Lid.

3045. SHRI S, M, KRISHNA: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be ple-
sed to state:

(a) whether the India Petro-Chemi-
cals Ltd. (IPCL) faces a glut of
several products worth crore of
rupees on account of diminished off-
take;

(b) if so, the reasons therefor; and

(c) what effective steps QGovern-
ment propose to take to boost the
sale of the IPCL Products?

THE MINISTER OF PETROLEUM,
CHEMICALS AND .FERTILIZERS
(SHR1 P. C. SETHI): (a) Indian
Petrochemicals Corporation Lta.
(IPCL) produces 23 main products,

co-products and by-products. Although .

sales this year dquring April-Novem-
ber, 1980 have increased over the pre-
vioug year, stocks of DMT and Low
Density Polyethlene are more than
normal :

- (b) The accumulation of stocks is

due to increase in price of Naphtha
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and of the products and consequent
depressed demand.

(¢) IPCL is taking measures like
quantity discounts and price reduc-
tion for gpecific end-uses to mmoie
sales.

Meeting of the Boarg of D.V.C.

3946. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ENERGY
be pleased to state:

(a) how many meetings of the
Board of D.V.C. have been held
since the appointment o¢ the present
incumbent as Chairman of D.V.C;

(b) whether the Chairman has been
taking important decisions without
consulting the members of the Board
ot D.V.C. or without calling Board
meetings; and

(c) if so, the action taken by the
Government in that regard?

THE MINISTER OF STATE IN.
THE MINISTRY OF ENERGY (SHRI'
VIKRAM MAHAJAN): (a) One:
meeting was held on 27-10.80. An-
other meeting was convened on 2-12-
80 but had to be postponed owing to
the date being inconvenient to a Mem-
ber of the Board representing one of
the participating State Governments.

(b) and (c). Certajin decisions of
urgent nature have been taken by
Chairman DVC, which ig permissible
under the DVC (Conduct of Business) .
Regulations 195